IN THE CENTRAL AOMINISTRATIVE TRICUMAL, JAIPUR BEICH, JAIRIR
C.A o, £28,792 Dt, of opder: 7.%.1524
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Applicant
Vs,

Union of Imli? & Ors=,

Pespondents

*"

My ,J, . V. Vaushik Counsel for aznplicant

Mr ,Manish Bhand>ri Councel for respondents

(1]

CORAM:
Hon'ble Mr,Justice D, L Mehtd, Vice Thiirman
Hon'hle Mr,0.P.Sharm®, Memker (Aim.)

PER HON'ELE MF,JUSTICE D,L,MEHTA, VICE CHAIRMAN,

A person of the Scheduled Caste community is entitled for

consideration unier the Generil Quota, Hrwever, he will not gst

the efit nf refervation when he ig congiderad 3z & Cenerial
caniidate, The grievance of the applicapt i that he is senior

most And his nEme was not congidersd for promotion only on the
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no vacancy in the: Schaedulsd Clste guota., We diract i
juninr rerson has been promoted in the generil gquot® and if the
3531 icant¢case if not contijersd in the generil quotd the respo
dents chould confider the «33¢ of the applicant gud hiz junior

in the genzral ocuotd According to the eenlority list, This

shonld be dAone within @ period of 2 months from the 33te of the
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receipt of 2 copy of this aorde
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dingly with no order 22 to costs,

M»-mb=r A) . Vice Chairman.
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ground that e belongs to Scheduls Casts camminity 3ni there is
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